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........ ...........  ........... ................................ Applicant ( S  ) 

Versus 

...................... Respondent ( 
Office note as to 

Sr. No 	Date 	 0 r d e r s 	 action (if any 
taken on order 

1. J21-11-9P 	ihe grieVare Df the applicant 

is that his application for comass.on 

appointment has been rejected on the 

ground that he has not attained the 

mjority. i has produced certain 

R 	cL4 
Lt i 

L tL14 
m- 

documents tosatisfythat he hs attaird  

rnjority. we are not sure whether the 
	1 Yv  

said materials were available to te 

Sup.t. of Post ffices Keonjhar Livisio 

who has rejected the appliction 	hen 	2- I Is 
this was ointed out 	the counsel 	 ____-• 

- c 	- 
for thetiLionerLthat a fresh 

app1ictiofl with necessary mterials 

to show that the petit irr has attained L1 
the rr j or ity ha S be n sent • In our v ie w tk4. 	

t 
it woula me€t the ends of justi.Ce,if we 

irect the authority concerned who 

jectd the a2)1icti:n on the ground 
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action ( if any) 
taken on oder 4  

Serial 
No. of 	Date of 	 Order with Signature 
Order Order 

that he has not attained majority to 

consider the application with 

mcterials required in support of his 

date of birth if such an application 

-ha-e-tn mctde within 15 ddys from today 

and it sha.L1 be disSed of wjhth 

60 days from the date of receipt of the 

same. 

ith these directions, the 

app1iction is disposed of. Hand over 

Cy of this order t the Petitiner, 

counsel forthwith. 
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Vice -CPi irman 

Nember (.dmn.) 


